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13.02 Hgs.

CORRECTION OF ANSWER TO S. Q.
NO. 479 RE, GRANTS TO BHARAT
SEWAK SAMAJ
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI M. S. GURU-
PADASWAMY): Sir, during tae supple-
mentary questions and answers on Starred
Lok Sabha Questionn No., 479 yesterday,
it had been inadvertently stated for Go-
vernment by my  senior colleague,
Minister for Food & Agriculture, that all
grants, loans and assistance to the Bharat
Sevak Samaj had been stopped from 1st
July. 1966. The correct position is that
as alrcady reported to the House on the
18th December, 1967, in answer to Star-
red Question No. 725, no grant has been
released to the Samaj since November,

1966.
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MR. SPEAKER : What is the point of

order that he wants to raise ? The hon.
Minister is only making a correction.
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MR. SPEAKER : Why should I ask
anybody not to press if he has a point
to make.  Yesterday, the hon. Minister

made a mistake in a reply that he gave
which he wants to correct now. There
is a difference of six months. They said
“Ist July, 1966” and now they want to
correct it to “November, 1966”". Does not
the hon. Mcmber want him to correct
that? You want 10 move a privilege
motion for this ? That has no ocaring. He
has not seen -the privilege motion tabled
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Questions
by the hon. Member. L have not sent
it to him.
SHRI S. M. BANERIJEE (Kanpur) :

Sir the Minister has eveiy right to make
corrections.

SHRI ATAL BEHARI VAJPAYEE
(Balrampur) : To commit mistakes and
and make corrections.

SHRI S. M. BANERJEE : Sir, I have
been in this Housc for the last twelve.
years. Whenever a Minister wants to
make a correction arising out of an an-
swer to supplementary and so on, there
is a proper procedure according to which
notice is given and when you permit it
is put down on the Order Paper. He:
never visualised this, he never wanted to
correct the mistake. But when he saw
a privilege motion pending before you,.
being a Minister he took the privilege of
making this correction without notice.
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I am glad that when thcy made a mistake
they are correcting it within 24 hours. It
is something very good.
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13.07; Hgs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (HARYANA), 1967-68
THE MINISTER OF FINANCE (SHR]
MORARJI DESAI): I beg to present a
statement showing Supplementary  De-
mands for Grants in respect of State of

Haryana for 1967-68.

13.07 Has.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at Fourtecen of the Clock

[MR. DEPUTY SPEAKER in the Chairl.

HARYANA BUDGET, 1968-69

MR. DEPUTY-SPEAKER : The hon.
Deputy Prime Minister.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI): Sir, the House is
well aware that the President has, by his
Proclamation of thc 21st November 1967.
assumed to himself the functions of the
Government of Haryana, The powers of
the State Legislature are accordingly exer-
cisable by Parliament until the State Legis-
lature is constituted after the clections
in the Statc. It has therefore become
necessary to submit the Budget of the
State Government for the year 1968-69
to Parliament in order to obtain a Vote
on Account for meeling the expenditure
of the State Government during the period
April torluly 1968.

2. Having regard to the somewhat limi-
ted object of the preseatation of the State
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Budget to Parliament, 1 shall not take
the time of the House in going over the
details of the various developmental or
other activities in the State, However, a
brief reference to the progress in the ficld
of agriculture may not be out of place.
Special attention was given to the exten-
sion of irrigation and energisation of tube-
wells and it is expected that in addition
to the 20,000 tubewells connections at the
end of 1966-67, another 7.000 tubcwells
will have been energised during the current
vear, the target for next year bcing 10,000
tubewells. At present an area of 33 lakh
acres, that is over 38 per cent of the
cultivated area, is covered by irrigation,
the coverage under minor irrigaion being
about 6 lakh acres, and a further 13} lakh
acres will be brought wunder irrigation
next year. The consumption of fertiliser
has increased from 55,000 topnes tc 1.75
lakh tonnes this yecar and this is expected
to go up to 3 lakh tonnes next year. Agricul-
tural finance institutions like the Land
Mortgage Bank and the Agro-Industries
Corporation, have also been strengthened
during the year for meeting in a larger
measure the medium and long term re-
quircments of agricultural credit in the
State. The House will be glad 10 know
that a bumper rabi crop is anticipated in
the State this year.

3. Before explaining the Budget Esti-
mates for next year, I shall briefly indicate
the budgetary position in respect of the
current year. The Revenue receipts this
year are now estimated at Rs. 62.17 crores
as against Rs. 57-89 crores provided
for in the Budget presented to the
State  Legislature. The  improvement
of Rs. 4.28 crores mainly duc to better
realisations, including recovery of arrears
under sales tax, excise duties and State’s
share of income-tax and certain measures
of additional resource mobilisation under-
taken by the State Government, eg., in
the matter of school fees, property tax and
entertainment tax rates and recovery of
arrears in respect of betterment levy.

4. The expenditure met from Revenue
is now placed at Rs. 57.39 crores as
against Rs, 59.41 crores estimated at the
Budget stage. This reduction of Rs. 2.02
crores is in the main due to the various
economy measures undertaken by the
State Government during the year, both in



